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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

Original Application 134 /2022 and 267 /2022

In the Matter of :

NGT Bar Association Legal Aid Committee --- Applicant
Vs.
Madhu Kamboj --- Respondent

Comprehensive Affidavit by Respondent Madhu
Kamboj

MOST RESPECTFULLY SHOWETH: -

1. That the OA 134 and OA 227 concerning the construction of
petrol pump on KHASRA No. 1081 near Mothrowala Road,
Dehradun. The establishment of the aforementioned petrol
pump adheres to all necessary approvals and complies with
building bylaws. Regrettably, these applications were filed by
individuals closely associated with Mr. Trilok Semwal, who
operates a competing petrol pump on the same MothrowalaRoad,

potentially motivated by business rivalry rather than genuine
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concerns about environmental impact or regulatory compliance.

. That the IOCL EVALUATION COMMITTEE thoroughly
inspected the proposed site before granting approval. They
provided written confirmations and reports on multiple
occasions (documents already shared/on record),affirming that
the Petrol Pump approval was secured prior to the Notification
of CPCB dated January 7, 2020. Furthermore, CPCB clarified
that the said Notification would not be applicable to Petrol

Pumps whose initial approval was granted before January 7,

2020. Consequently, all other required approvals were also

obtained subsequently.

. [t inapposite ton state that the guidelines set forth by the
Central Pollution Control Board (CPCB)as applicable to the
case, it is imperative to note that the applicant/Respondent
have duly secured approvals from all requisite authorities,
including but not limited to the SSP, Fire Officer, MDDA, DDM,
PWD, and the District Supply Officer. It is emphasized that the
applicant actions remain fully compliant with the stipulated
guidelines.
(a)Joint Committee Report —(Pg 3. - Factual Report)

i. Reference Point II. (ii): The committee has highlighted

Sierralnternational School, situated 12 meters from the

filling point.
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Prior to deliberating on this matter, it is imperative to
take into account that a Right to Information (RTI)
response from the Land Department, dated 06.01.24
(Annexure 1), explicitly states thatthere is no approved
school map for the land north of the petrol pump.

Contrary to it the map for house has been sanctioned.

Essentially, no formal authorization has been granted by
the relevant authorities ie MDDA for the operation of a
school at that location. The construction of the school is
unauthorized and illegal, without having any sanctions
from competent authority. In fact the bald statement
given by Ld. DM during court proceedings were not
substantiated with any documents and was made in
haste without confirming from their good offices. The
sanction letter pertains to the school with similar name
as situated 300 metre away form the premises in

question.

Consequently, labeling respondent’s petrol pump as
illegal due tothe school's presence is a misinterpretation
of the situation. In reality, it is the school that is in

breach of regulations, having been constructed without

the requisite permissions from the authorities.
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Action should be taken by the authorities to remove/
relocate the schools from that location as it doesn’t exist
on the government records . However, School Authorities
are aware that they are running illegallyand that is the
reason that the school is intended to relocate. As per
recent updates, construction of the school building is
underway at a location situated 300 meters away from
the Petrol Pump . The Approved Map and Sanction letter
of Sierra International school and report of patwari (Refer

Annexure 2 & 3 & 4).

In the meantime, the Applicant can take additional safety

measures as prescribed by PESO , in the guidelines of

CPCB.

ii. Reference Point II. (iii): In the South-East direction, one
residential house is situated within the 40 meters distance
of fill point/ dispensingunits.

This is well within the criteria, as minimum distance should
be 30 meters atleast and no high tension wire is crossing
above the premises.

5. The petitioner, Tejasvi Chandra, has voluntarily withdrawn the
application.

The withdrawal reasons are best known to her but government

records clearly indicates that the school in question is
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operating illegally and is not officially documented. It is
pertinent to mention that Mr Anshul Kamboj has given a
written undertaking on 29th June 2021 stating that online
classes are being conducted which is already on record. So
therefore in this scenario there were no children coming at the
premises since there was complete lockdown at all educational
institutions.The letter purports to create an evidence exhibiting
that school was operating which is contrary to CPCB
guidelines for the running of petrol pump. In fact the school
children safety is being compromised by Sierra International ,
by making the school children as a pawn by compromising
their safety. As the school does not even have Fire NOC for
running of a school at Mothorawala. The safety is
compromised to settle scores with the respondent herein. By
no stretch of imagination it can be assumed that petrol pump
could be run without IOCL AUTHORISATION. The premises in
question was physically inspected by the IOCL officials before

granting any permissions.

. In the event of any demolition, it is the school building that
warrants attention, since it does not have Fire NOC, relevant
permissions from MDDA. The crux of this matter lies in pure
business rivalry, where the complainants, having secured

various exemptions, conveniently overlook their own petrol
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pump's location amid congested roads, commercial, and
residential areas (Refer Annexure 5 for photo of the other
petrol pump on the same road which belongs to the Competitor

Trilok Semwal).

THE writ petition no 891 of 2024 was filed before the High
Court of Nainital Seeking relief of cancellation of the NOC
granted by the DM, Dehradun dated 28th March 2024. The
Hon’ble High court after hearing the arguments was pleased to
allow the writ petition by order dated 9th April 2024 for
quashing the order passed by the Ld DM, Dehradun giving
opportunity of four weeks to follow the due process of law
before passing any orders after hearing the parties. The order
is annex herewith and marked as Annexure 6. It is further
submitted that an application bearing diary no................... is
being filed before the Hon’ble High Court seeking extension of
time to deal the matter in controversy. The RTI applications
are filed before various authorities to show that the schools
adjoining the petrol pump is unauthorised/illegal and without
any relevant provisions of various authorities. The replies have
not been received from various authorities, therefore the time
for extension is being sought. However, representation have
also been made to Ld DM for extension of time to deal with the

matter as various records are being sough through the RTI’s
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from various authorities. The Copy of of the same is annex

herewith and marked as Annexure 7.

. That, no formal authorization has been granted by the relevant

authorities for the operation of a school at that location. The
construction of the school is unauthorized and illegal against
which the Applicant/Respondent had made a complaint
against the Sierra International School. The copy of complaint

is annex herewith and marked as Annexure 8.

Consequently, labelling respondent’s petrol pump as illegal
due to the school's presence is a misinterpretation of the
situation. In reality, it is the school that is in breach of

regulations, having been constructed without the requisite

permissions from the authorities. Action should be taken by

the authorities to remove/relocate the schools from that
location as it doesn’t exist on the government records . The
copy of show cause notice to the Sierra International school by

MDDA is annex herewith and marked as Annexure 9.

10. That it is pertinent to mention that the Sierra International

school had failed to provide substantial documents before
MDDA against which the

The same has been annex as Annexure 10.
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11.1t is pertinent to mention that the various documents which
are necessary for the matter in controversy are annex herewith
to show the ulterior motive and malafide intention of the Sierra
international and the complainant herein. The copies of said
RTI’s and complaint are annex herewith and marked as

Annexure 11 & 12 respectively.

It is therefore most respectfully prayed that the present Original
Application 134and Application 227 be dismissed for the reasons
stated above collectivelyread with all our responses till date and
pass such further order or orders as this Hon’ble Tribunal deems

fit in the interest of Justice and Equity.

NEW DELHI DATED:___ April 2024

4',,

w
x’\“//
— Madhu Kamboj

J% Respondent

% DY
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application 134/2022 and 267/2022
[n the Matter of :
Tejasvi Chandra

Substituted
NGT Bar Association

Legal Aid Committee e Applicant
Vs
Madhu Kamboj Respondent
Affidavit

Affidavit of Madhu Kamboj, age about 58 years, W/o Shri Ravindra Kumar, Kamboj,
R/o Darshan Kunj, New Canal Road, Mothrowala, Dehradun, Uttarakhand-248001

........... Deponent
The above named deponent does hereby solemnly affirm and declare as under :-

I. That I am the deponent and I am familiar with the facts of the case and as such

compelent to swear the present affidavit.

2. That the accompanying reply has been drafied by my counsel under my

instructions and the contents of the same are true and correct to my knowledge

o

........... Deponent
Verification

Verified at Dchradun on this 29" Day of April, 2024, that the contents of my above
alfidavit are true and correct to my knowledge. No part of it false, nothing material has

been concealed therefrom.
W2
<N 2462 v\a;/

cerssennan Deponent
before me by

— \
who is idéntified by Shri .|| tM b}w\q’]

at Dehradun on,.._. .

----- LL LT

SQedileu wildl udInoCe
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S
; Takhand HOUsING & Urban Development Authority
L ment of Housing. Govi. of Uttarakhand

)
MUSSOOR
!rEm?‘EHRADUN DEVELOPMENT AUTHORITY
Rrajeov Gandhi Multipurpose Complex, Dispensary Road PO Nnonr S.Mrnr\puv rond, Near \SBY
Dehradun — 248001 Tolefax — 0135-2719500
~

[
INDIA
GST No. OWMMAGB\O\ZA

91 @1 St sRfE—200s
HATH{H—10
EHT YN B uaA
Frataa @ gal afrerdt / DLDA MDDA
g4 W0 — RTI/MDDA/2213/23-24

SH, PIYUSH KAMBOJ
MOTHRAWALA TNDIAN OIL PETROL PUMP
Dehradun, Uttarakhand, 248001
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Joint Secretary Executive Engineer
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DLDA MDDA
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Digita“ zugned by SHANTl SINGH RAWAT Page 1 o1
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Location: Dehrg \ ,.



saida
Pencil


T

ANNEXURE 2,3, and 4

é}'},Jssoorie Dehradun Development Authority

“A }
v B

Transport Nagar, Saharanpur road, Phone 491135 680310,

: Fax S0 1350603103
Near IS8T, Dehradun-248001 Emall : info@mddaoniine i

(UNarakhand) INDIA Websks : W i daonting
Sanction Letter
i Date 07/04/2022
4 Map No C-0345/20~21/RE1/RE1/RE1
Sector Sector 3 - -
To, AT St O e
SHIMLA DEV| AN L) R .
Mothrowala, Deh_rgadun._,U,k. -
Dehradun~24§00_1; oy .
ANSHULE KA

' '{bpoééd by you situated
ehradun-248001 has

o BN 0
Your application dated 202‘1-07-28 21:30:05.0 regardin
at, khasra 001190 & 1791 ka, Mauza- Mothrowalai
beerr:accepted with th following term and
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‘ he Qg ang l‘*"'-v qt;urt this‘map will not be

T s £ el w
the drinking terl.ta‘weén 15;;_Aprll to”30th June: the

&

nge in hame of the building owner jr 1 app}oved map,pn',re:rf'aming the building, it is

lnzroad-widening area.vif?thgre is any vqualioﬁ@jxﬁ%&ary%all. gate or g,uﬁ'ii?: iand. the approval will stand
cancelled automatically, * Vi _ s
7. For any. developmen; work in fufﬁrg,'if development charges are ggjged. shall be payable withoyt any objection.
If requ)rqd_,.gd,ditiopa[édeveJOpmgng;gEfa'gg, ¢ 4 j_e_%eﬂéfopmen;\wprk Iin:the. Same-area shall pe paid
= -~ R 3 .,»“ ? t e

without any. objec ‘tha h;qug from the development charges
received from the = 2Y e

By approval of this ‘map, the rights and ownership. of any goygrﬁment department or local body or any
individual in the government He'partment is not affected. -

10. The government or the local body will not be responsible for any‘dev'elopment work in the area which is not
suitable for the development work,

1. After getting the approval if the court cancels the ownership of the applicant the approya) will stand cancelied
automnatically, : A

12. The Map will be used for the same purpose for which it has been approved, if there Is any deviation in purpose,
the whole construction will be considered invalid,

13. After getting the approval, at any point of time if the Vice Chairman or any other a brson finds out the
approval has been taken by hiding the facts or will have right to

Digitally signed b HARICHAND SINGH RANA ;
Date: 2022.06.21y15:40118 M. . Sierra Inf,

Reason: Online Map Appray vl © Mothroyy
Locaﬂon: Dehfad%"a In'emm SChOO' ; Rﬂ"ct%

Molhrowala. Dehradun,
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Mussoorie Dehragun Development Authority
Transpon Nagar, Saharanpyr road, Phone 491 135 6603100
Near 15gT, Dehradun-248001 Fax *91135 6603194
(Unarakhand) INDIA

Emal InIOdeqaonlmo.ln
Website wwwmdoonnng.in
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er the approved map specifications
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-, nog_a‘_ﬁ‘eét,the light:or air of any-other hoyse,

20. if there is any violation gﬁ' ceiling lang, government |
automatically, L

s - Lo
- 2-tfep_s must be pla‘

G?fneffﬁgVIﬁdJdeVégéétarea 1000 sq.m. or
N OF L

%\
Ma

s oefional School
Sierra:nte
SieMdt_h_?r'QWaI;. D_ehragu.rjmf

Page 2 of 2
Digitally signed by HARICHAND SINGH RANA .

Date: 2027 06.21 15:41:04 |IST

Reason: Onjine Map Approval

Location: Dehradun
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TRUE COPY OF THE JUDGMEMT/ORDER. IT IS ISSUED UNDER THE UTTARAKHAND HIGH COURT ELECTROMIC TRUE COPY RULES, 2022 TO BHUWAM BHATT

ANQ@QRE 6

BHUWAN BHATT || ADVOCATE || 9411538321 || 09-04-2024 04:16:05 PM

2wink=

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL

WPMS NO. 891 OF 2024

DISTRICT: DEHRADUN

1-SMT. MADHU KAMBO]J

1 - DISTRICT MAGISTRATE

Petitioner Advocate: BHUWAN BHATT

=f,-f}; 3
m&‘h T Q‘

Versus.

Respondent Advocate: C.S.C.

Petitioner

Respondent
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No

Date

Office Notes,
reports, orders or
proceedings or
directions and
Registrar’s order
with Signatures

COURT’S OR JUDGES’S ORDERS

WPMS No0.891 of 2024
Hon’ble Manoj Kumar Tiwari, J.

Mr. Bhuwan Bhatt, Advocate for the
petitioner.

Mr. Suyash Pant, Standing Counsel
for the State of Uttarakhand.

2. By means of this writ petition,
petitioner has challenged the order dated
28.03.2024 passed by District
Magistrate, Dehradun, whereby ‘No
Objection Certificate’ issued to the
petitioner under Rule 144(1) of
Petroleum Rules, 2002 has been
cancelled.

3. Learned counsel for the petitioner
contends that neither any notice nor any
opportunity of hearing was given to
petitioner before passing the impugned
cancellation order. This, according to
him, is in violation of provision contained
in proviso to Rule 150(1) of the said
Rules. Sub Rule (1) of Rule 15 s
reproduced below:

“150. Cancellation of no-objection certificate.-(1) A
no objection certificate granted under rule 144 shall
be liable to be cancelled by the District Authority or
the State Government, if the District Authority or
the State Government is satisfied that the licensee
has ceased to have any right to use the site for
storing petroleum:

Provided that before cancelling a no-objection
certificate, the licensee shall be given a reasonable
opportunity of being heard.”

4. In paragraph no.23 of the writ
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petition, specific averment has been
made that petitioner was not given any
notice before cancellation the ‘No
Objection Certificate’.

5. Learned counsel for the petitioner
has drawn attention of this Court to the
judgment dated 09.04.2021 rendered by
this Court in WPMS No0.888 of 2021.
Thus, he submits that the writ petition
may be decided in terms of the said
judgment.

6. Learned State Counsel submits that
since the issue raised here is identical to
the judgment relied wupon by the
petitioner, therefore, he has no
objection, if writ petition is decided in
terms of the said judgment.

7. Since the impugned cancellation
order has been passed in violation of
principles of natural justice, which has
been engrafted in Rule 150(1) of the
aforesaid Rules, therefore, the writ
petition is allowed and the impugned
cancellation order is set aside. The
District Magistrate, Dehradun shall pass
fresh order, within four weeks, but only
after providing reasonable opportunity of
hearing to petitioner.

(Manoj Kumar Tiwari, J.)
09.04.2024
Arpan




ARBRURE 7

TO, |
The District Magistrate
Dehradun

Uttarakhand

Subject: Application to enlarge the time tq place additional.
documents on record for the just adjudication of the mgtter n
controversy to bring to the lights of the facts of the case in hand.

MOST RESPECTFULLY SHOWETH: -

1. That the brief 'facts of the case/'are that the OA NO
134/2022 & 2067 /2022 tig pending for adjudication before
the Hon’ble National Green Tribunal, New Delhi and the
NDOH is 1st May 2024.

‘2. That the Hon’ble office of LD District Magistrate, Dehradun,
on receiving the order of the Hon’ble Tribunal dated

Regional Officer, Uttarakhand Pollution ' Contro] Board,
Dehradun and  Additional District Magistrate (E),
Dehradun conducted site investigation/ihSpection, in
which it was found that the petrol pump does not meet the
standards of the guidelines issued by the Central
Pollution Control Board. That considering the report of
Joint Committee the Ld DM wasg Pleased to cancelleg the
NOC on dated 28th March 2024,

3. That the Applicant had filed the writ petition no 891/2024
before the Hon’ble High Court of Uttarakhang and~h;d
challenged the order dated 28.03.2024 Passed by District
Magistrate, Dehradun, against which the Hon’ble High

~

P

e W /‘\" "l s . o2 I 752} .
» %;3\’ "[7:. | Court had allowed the wm petition dxrecting the LD DM to
A dore 2 /I pass fresh orders within four weeks, ' but only after providing
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To,

The Vice Chairman,

MBDDA
Dehradun, Uttarakhand

Complaint Sierra International School , Address: Khasra No 1081, Mothorawala, Dehradun, Uttarakhand

( MOB-9412004432).

Sir, 77
A _ . iﬂ
NI Wl S/o Q&d—'-“o 'r\.l*““l “‘;"""’“k"“"‘f:‘zﬂz’o Mo thewates alaw
resident of Mtw—l' =, 1\ -ﬂﬂmm riting to formally complaint about
sra No 1081 KHA is nelther approved from the concerned

abiding fitizen and
he respective/required department.

Sierra\lﬁternational School, situated at Kha
authority nor have received any saaction letter from t

ish that Mr Anshul Kamboj is a rightful ownership of the property,

2. At the outset, | hereby estab!
specifically identified as Khasra No 1081, Mothorawala, Dehradun.
on that the school is within 30 metres from the filling point. Prior to
celiberating on this matter, it is imperative to take into account that a recent Right to Information (RTI)
response from the Land Departmeant, dated 06.01.24 (Annexure 1), explicitly states that there is no
approved school map for the land north of the petrol pump. Contrary to it the map for house has been

3. It is pertinent to menti

sanctioned.
4. It is pertinent to mention that that essentially, no formal authorisation has been granted by the
relevant authorities for the operation of a school at that location. The construction of the school is

unauthorised and illegal.

5. That the petrol pump is within the radius of 30metre from the school which is not only harmful but
also contains threat to the life of the kids. Despite of knowing about the said status the school is playing
with the lives of students.
6. The School is in breach of regulations, having been constructed without the requisite permissions

should be taken by the authorities to remove/relocate the schools from

from the authorities. Action
that location as it doesn’t exist on the government records . Map attached for reference.

School Acthorities are aware that they are running illegally and thatis the
the school

(Annexure 2).However,
reason they the school is intended to relocate. As per recent updates, construction of

building Is underway at a location situated 500 meters away from the Petrol Pump . The Approved Map

and Sanction letter.of Sierra International school.(Refer Annexure 3 &4).
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7. That to the north of the Petro! Pump lies a parcel of land owned by Shri Anshul, and to the south, a
parcel owned by Shri Gairola. This information is incontrovertible and substantiated by official records. It
can readily substantiate this through an obtained Right to Information (RT!) response from the Land
Department, which clarifies that there is no approved school map on the land north of the Petrol Pump
In essence, no formal authorization has been granted by the relevant authorities to operate a school at
that location. It is evident that the school's operation at that site is in violation of the law. Upon inquiry,
it was ascertained from school authorities that, due to the impact of the Covid-19 pandemic,
construction of the approved school building has been temporarily suspended, and they are currently
utilizing the site on an interim basis. Subsequently, the school is intended to relocate. As per recent
updates, construction of the school building is underway ata location situated 500 meters away from

the Petrol Pump.

8. The School has not adhered to and substantially complied with all prevailing environmental
regulations, securing every requisite approval for the operation of the school at its presently designated

location.

9. That Mr Anshul Kamboj has been in possession and occupation of the aforesaid property located as
mention above. It is imperative to note that Mr Anshul Kamboj has not fulfilled the obligations as per
the criteria laid down by the govt/deptt. Pursuant to the provisions delineated in sanctioning the school
, it is explicitly stipulated that it is mandatorily to get the Fire NOC and various other prior sanctions.

Regrettably, a grave and persistent default on his part has arisen in this regard throughout.

10.That it is imperative to emphasize that in accordance with the terms specified under clauses for the
sanctioning of the school, Mr. Kamboj was legally obligated to get the prior approval. However, it has

come to my attention that he has not obtained any approval.

Prayer:
It is therefore most humbly prayed that the authority concerned must take stringent action against the
school and immediate issue necessary direction to close the school in the interest of safety of kids at

large. | would be highly grateful to you.

Thanking You

Yours Smcérelv ¥ Feif i
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Uttrakhand Housing & Urban Development Authority MUSSOORIE DEHRADUN DEVELOPMENT AUTHORITY
Department of Housing, Gowt. of Uttarakhand Transport Nagar, Saharanpur road, Near ISBT,
Rajeev Gandhi Multipurpose Complex, Dispensary Road Dehradun-248001 (Uttaranchal) INDIA
Dehradun — 248001 Telefax — 0135-2719500 GST No. 05AAAAMAE5101ZA
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Digitally signed by Shashank Saxena Page 1of 1
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Uttrakhand Housing & horit
D .‘-panme:n of Housing, GM(';M el ; MUSSOOR'TE DEHRADUN pEVELOPMENT AUTHORITY
R/aieev Gandhi Multipurpose g;’;%lex, Dispensary Road ransport Nagar gaharanpur road, Near IS8T,
/Dehradun - 248001 Terl il Dehragun-248001 (Uttaranchal) INDIA
GST No. 05AAAAMAE51GIZA
APPLICANT COPY. Date K
Reference NO - JV-002382/24.25 . 22-04-2024
bl T Ofes e Development Agz%ﬁti‘ No © 00053/24-25
Income Head  : MisC. Certifieq Copy fees Mussoorie Dehfa@\p\ “M“.r.pf’.ie . CASH ACCOUNTS
6de Of payment: Cash

Raceived R =y u\il%?f\{
Description : Amount Receiveq for Certifisg'ty, ﬂ\ChGQUé Number
COpy rees. Cheque Date
Bank

............
vt
past

Dateuemans

Total (Rs) : Rs. 200.00
Amount In Words : (Rupees. Two Hungreq -

This is a comput
PUter generated receipt does not required any signature.
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ANNEXURE 12
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U b%u Advocat Identify The Signature / Thumb Impression Of The Client

IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, DELHI

Suit / Appeal No.

In re:- ' )

NGT Bar Association Legal Aid Committee

_Plaintifi(s) ., _Petitioner(s)
Appellant(s) Complainant(s)

VERsus
Madhu Kamboj

oefendant(s) | Respondent(s) | Accused

Madhu Kamboj

KNOW ALL to whom these Present shal| Corr;
® that | 1 we

The above named do hereby appoint

: Respondent

Pooja Kalra and Sachin Dubey,
Advocates

(herein after called the advocate/s
To act, appear and plead in thy
or heard and also In the appellate coy

thorize him:-
Jtobemy ), . the above - noted case au
ur Advocate in the 3 ‘
@ above-noteq case i:‘:his courl or in any other-court in which the same may be tried
n including High Couny subject o payment of fees separately for each court by me / us.

To sign file verify and gt petitions for |
v pres i tions or
P ent PlQ‘d.lngs‘ appeals cross-objec

ons review, revision, withdrawal, COMpromisg of other petitions of affidavits or other
d ents as may be d

tag bjects to

d necessary or Proper for th prosecution of the said case in all its
pay Wt of fees for gach stage.

Tofile and take back documents, to admit andlor deny the documents of opposite party.

To withdraw or compromise the said case or sybmit to arbitration any differences or
disputes that may arlse touching or In any manner relating to the said case.

To take execution Proceedings on paying separate fee.

To deposit, draw and recelve money, cheques, cash and grant receipts hereof and to

do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case.

To appolnt and instruct any other Legal Practitioner authorising him o exercise the power and authority horeby
conferred upon the Advocate whenever he may think it to do so and to sign the power of attomey on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
In the matter as my/our own acls, as if done by me/us to allintents and purpose.

And UWe undertake that IlWe or mylour duly authorised agent would appear in court on all hearings and will
inform the Advocate for appearance when the case is called.

And UWe undersigned do hereby agree not 1o hold the advocate or his substitute responsible for the result of

the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall recoive
and retain for himsell.

And UWe undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee setUe is only for the above case and above CourL U We hereby agree that once the fee is
paid, | / We will not be entitled for the relund of the same in any case whatsoever and if the case prolongs for
more than 3 years the origmal fee shall be paid again by me/ us.

IN WITNESS WHERE OF | ] We do hereunto set mylour hand to these presents the contents of which have

been understood by me / us on this day of

201
Accepled subject lo the terms of the fees

Chent

Who has singed in my presence
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